
THE HIGH COUl{T OF ME(;HALAYA 

SHILLONG 


NOTIF I CAT ION 

Dated , Shillong 13th Jnne, 2'H(•. 

No. HCM.Ill/ 134/2016/691. In terms of the decision C•f the Supreme Courtu 

Committee for Sensitization of Family CCiurt Matters," Hon'ble The Chief Justice, 

High Court of Meghalaya is pleased to constitute with im,nl"cli&tc effect, a Committee 

at High Court level for ' Sensitization of Family Court Matters' consisting of the 

follm ..'ing: 

1. IIon'ble The Chief justice, Chairman 


~. 1-lon'ble Mr..Justi. e S. R Sen. Member 


3. 	 IIon'ble Mr. Justice V. P. Vaish, Member • 

B~ 

BJiGISTRARGENERAL 

Memo No. liCM.ffi/t.14/20 t6/69t A Dated, S~illong 13t1a June, 2016. 

Copy Lo : ­

1 	 T/,e Priuate Secretary to I Ion 'blc Mr. Ju..<;fi<:c Dipak Mishra, Judge) 
Supreme Court of India, 10, 'l'ughlak Rocd, New Delhi- llOOll for 
information to his Lordship. 

2 The Registrar, High Court ofMeghala:Ja, Shi!long. 

3· Th~ Joint Registrar, High Court ofMegha!aya1 Shillong. 

4· The Joint Registrar -c1:m-Secretary to '-IonJble the Chief Justice, 


High Court ofMeghalaya, Shillong. 
s. 	The Joint Regish·ar cum OSD, High Court of \Teghalaya, Shil/ong. 

6. 	The Deputy Registrar, High Court ofA1eg!wl.lya, Shillong. 
7. 	 The Deputy Registrar/Financial Adviser, Iligh Court of 

Meghalaya, Shillong. 
8. 	 The Assistant Registrar (Judi), High Cou. t dfMeghalaya, Shillong. 
9. 	 The Assistant Registrar (Accounts), High Court of Meghalaya, 

ShilloHg. 
10. All Private Secretaries attached to Ho~t '?le Judges, Ifigh Court of 

lllegltalaya, Shillong. 
11. The Public Relation Officer, High Court q'Mzghalaya, Shillong. 
12. The System Analyst, lligh Court of !'dcglwluya. Shilloug for 

\./'{p[oading the same in tire official u.:eb ilte. 
13. The Superintendent (J•tdicialj Protocol), fligh Court ofMeghalaya, 

Shillong. : 
14. The PA to Registrar General, High Court cif~ feghalaya, Sltillong. 
15. Officefi!e. 

~~ 
RJiQlSTRA,RJiENERAL 


